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  Heard Ld. Counsels for the applicant and 
respondents.   

 

Respondents' counsel submitted that in both 
the O.As. the Respondents have already 
allowed  the relief as claimed  and released 
the retirement benefits as per rules.  Ld. 

Counsel  for the respondents'  has filed copy 
of the sanction order  in support of the 
fact  that the relief has been granted.  This is 
taken on record. 

 

Applicant's counsel  agreed for that in O.A. 
No.218/18, that the  relief has been 
granted.   Regarding O.A. No.67/19 it is 
submitted that  this may be disposed with 
liberty to the applicant to agitate this matter 
if there is any outstanding.  

 

In view of the above, the O.A. No.67/19 is 
disposed of with observation that if the 
applicant  is any outstanding  grievance after 



sanction of the amount by the respondents 
then  he will have liberty to agitate the matter 
as per provisions of law.    
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